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N either the applicant nor his (2 ounsel is present. 

This matter was listed first time on 28.07.08 and on the 

request of the Ld. Counsel for the applicant this ease was adjourned to 

2907.08 When the matter was fisted for 29.07,08 this Tribunal ordered 

"put up as and when moved by the Ld. Counsel for the applicant". Till 

date no steps ha-been taken either by the applicant or by the Counsel for 

the applicant. 

Even today when the matter was called, neither the applicant 

nor his Counsel appeared. 

In the aforesaid preimses this (IA. is dismissed for delimit. 
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